41 - Written Answers

" Supply of Basmati Rice to Abu Dhabi

*31, DR, SHYAM SUNDAR MOHA-

PATRA:
SHRI V. GOPALSAMY:

Will the Ministe; of COMMERCE be
pleased to state:

(a) whether the CBl has registered 2
case against any STC officdals for supply
_ of spurious Basmati rice to Abu Dhabi
Municipality;

(b, if so, what arc the details thereof;

(c) what are the names and designation
of the officials involved in the racket;

(d) whether these officials have becn
placed under suspeunsion, if not, what are
the reasong therefor; and

(e) what steps ‘are being token 1o
clean:e STC from corruption/mismanage-
ment?

THE MINISTER OF COMMERCE
(SHR! ARJUN SINGH): (a) Yes, Sir.
A cas: regarding attempt/conspiracy o
cheat hag been registered by the C.B.L. but
no names have been mentioned.

(b) and (c) The matter js still under
investigation.

(d) and (e) Action if any, will be
taken on the basis of findings of the in-
vestigation being carried out by CBI.

Payment of D.A. Instalmenty io the
Cemtral Govprmment Employeed

#32, SHRI BIR BHADRA PRATAP
SINGH ;

SHRI SYED AHMAD HASHMI:

Wil] the Minister of FINANCE be

pleased to state:

(a) what is the number of D.A .instal-
ments which have become due for pay-
ment to the employees of the Central
Government ;t present;

(b) by whey these instalments are tikely
t0 be paid to the employees; and
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(¢) what are the reasons for the delay
ip the payment of these instalments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): (a) to (c)
Consequeng gp the average index crossing
592 pcints at the &nd of July, 1985, an
instalment of Dearness Allowance has
become due for consideration w.e.f.
1-8-1985.

Payment of each instalment of Dearness
Allowance to Central Government egp-
ployees and relief to pensioners costs the
exchequer approximately Rs. 70 crores
and Rs. 8 crores per annum respectively.
Therefore, the question of payment of
each instalment of Dearness  Allowance
has to be considered carefully with re-
gard 15 their impact on the economic
situation and the budget. The question
of sanction for payment of this instalment
is receiving the attention of the Govern-
ment. It is, howewer, not possible to
indicate any time limit for taking a deci-
sion 1o this regard.
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